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urban cosumers’ societies or  transport
soclenes.
(3) Income of a socety from its

investments with other co-operative
menes is a.':mpl: from tax,

(4} Income of a sodety from letting
out godowm and warehouses is  exempt

(5) In the case of 8 hou: soci
fnmmefmm pmpdeli'ttr;rsls uxe?d
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the Central Secretariat before January
1048 are. as a  class. exempt fron
taking the test for promotion as UDC.

With the introduction of the Central
Secretariat Clerical Service in 1954 the
post of UDC was declared a selection
post. It was recently decided that
sclection should be on an  all Secretariat
basis and should be made on the basis
of an UPSC examination which should
be taken by everyone not  already

ornly in the hands of
tenants though the society itself is
the legal owner of the property.

(b) Except the concession referred
to at item (1) above which has been
in existence since 1925, the rest of the
concessions in items (2) to (5) were
introduced through the Finance Act,
1955. Only one full year (mss-sGJ
has passed since these have
effectively in operation, and it is not
possible to make an appraisal of their
impact on the development of co-
operative organisations in  the country
so soon. The period is also t o short
f'r attempting an  estimate of the 1 ss
of revenue y to result from the
extended concessions.  The axation
Enquiry Commission (pursuant to
Whose recommendations the concess-
ions were extended in 1955) themselves
have suggested that a review should
be made at the end of ten years from
the time the concessions recommended
by them commence to be unplmcmed
No instances of mi of the e
have so far been brought to the nouce
of Government.

Lower Division Clerks of Air Force
Headquarters

880 {Sln-i B. C. Das:
Shri Tushar Chatterjea:
Will the Minister of Defence be
pleased to state:

(a) whether it is a fact that while

Lower division Clerks in the
Centﬂ] Secretariat who have joined
service  before Jenuary, 1948 are
exempted from the test for promotion
and are given promotion on the basis
of seniority-c”'m-merit, similar clerks
in the Air Force Headquarters are not
given that benefit;

(b) if so, why;
(¢) whether Lower  Division
Clerks of Air F Headquarters

(b) if so, waen?

The ng Minister Defence
jlthh t (a) to .d) Itis
not a flct that prérsons joined

lected for the post of UDC. Prior

to this decision it so happened that
promotion in the offices part cipating
in the Central Secretariat erical
service had been made on a Ministry-
wise basis and had already reached
the seniority level of December 1947
in the LDC grade.

A proposal to merge all classes of
the ciyilian esmblishment of the Armed for-
ces Headquarters with that of the Central
Secretariat Service is under considera-
tion of Government In view of
this proposal, standard rules for deter-
mining merit and suitability for promo-
tion are generally followed also for the
Armed Forces Headquarters. A
decision was theréfore taken in respect
of the Armed Forces Head ers
that the post of UDC will be ed on
the basis of an ex mination. In the
case of the AFHQ the seniority level
for promotion to UDC already reached
isabout the and of 1943. The question
of holding the examination for prcmotion
to UDC in the AFHQ is at present
being re-examined by Government.

C 1 Excise Insp ]
881. Shri Viswanatha Reddy: Will
the Minister of Finance be pleased to
state :

(a) whether it is a fact thata large
number of Central Excise Inspectors
in Hyderabad Collectoraie have  not
received their routine increments since
1952 ; and

(b) if so, the reasons therefor ?

The Minister of Finence and Trom
and Steel (Shri T T Krishnemachari):
(a) Only six officers out of a rotal sirergth
of Inspectors in that Collectorate of slightly
over 8oo, have not got the routine incre-
ments.

(b) In 3 cases, the delay was mainly
due to the disciplinary cases perdirg
against them during this period. The
disciplinary cares have sirce bteen firalited
and steps are beirg taken 1o fix their pay

. in the revised scale of pay of Inspector and

draw their increments,





